
IN THE CENTRAL RDI1 INI5TFcTIV E TRI8URL HYL;ER4o BErCH 
RT HYUEF?pB10 

!•R•NJ e  831/91 

Ot. oP Decision: 16293 

Pa t i t lo nor 

'4 part y in person 	
Pdvocate for ---------------------the ?: Citjoner 

(3) .  

Versus 

Defence, Resaondent. 	 - - 
New Delhi. 

rl N.R.  Devara' 
:.,L_. duccatc for - 

- 	 the Res',ji-ijerit  

CGRMM: 	 - 

THE HCPBLE 	Justice V. Neladri Ráo, Vicechajrman. 

THE HUYGLE p R. Balaiubramani3n, Mr ber (Admn.) 

1 . l;l-'hcthar tcporters of local papers may 
be allowed to se t ha jucJnmnt( 

To be referred to the Rcpdrtth r.s or. not? 

Uheth 	their Lordshipg wish to SEC 
the fair copy of th3 Judqront? 

uihethe.r it needs to be circulated to 
other Benches of the Iribunal? 

S. 	 of 'JiGs-Chairman on Columns 
1,2,4 ("Co be submitted to Hon'ble 
Vice-Chairman uhEre he is not i 
the Bench.) 

- HVNRJ 	 HPS 
VC 	 M(A) 
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I. 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

HYDERA BAD 

OA NO. 831/91 

Date of the judgement: 16-2-93 

Between 

Shri Nalini Ranjan Pal 	 : Applicant 

And 

Government of India 
rep. by Secretary for 
Defence, Ministry of Defence, New Deihi-ilO011. 

Commandant, MCEMELM 	.1Catjt 
Trimuigherry P.O., 
Secunderabad-SOD 015. 

The Union Secretary to the 
Govt. of India, Ministry of 
Defence, New Delhi-110011. 	: Respondents 

COUNSEL FOR THE APPLICANT 	: Party-in-person 

COUNSEL FOR THE RESPONDENTS 	: Shri N.R. Devaraj 

CORAM 

Hon'ble Justice Shri Neeladri Rao, Vice-Chairman 

Hon'ble Shri R. Balasubramanian, Member (Admn.) 

(Judgement of the Divn. Bench deidvered by 

Justice Shri V. Neeladri Rao, Vice-Chairman) 

The applicant has worked as lecturer in 

Metallurgy in MCEME. The applicant was placed 

under suspension by an order dated 12-7-91 pending 

dis&plinary proceedings. The said order of suspen- 

m 	 sion is challenged in this OA by h1leging that the 

allegations on the basis of which, the charge memo. 

was issued are not true. It is a matter for considera-

tion in the departmental enqUiry. 
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To 

The Secretary for Lefence, Govt.of India, 
Ministry of Defence, New Delhi-il. 

t"'M CM%ttc It EMt) 
The Commandant, MCEME.Trimulgherfy P.O., 
Secunderabad-Ol 5. 

The Union Secretary to the Govt.of India, 
Ministry of refence, New Delhi-il. 

One copy to Mr.Nalini Ranjan Pal, Party-in-person, 
Lecturers  Metablurgy, Degree Engineering Wing, 

MCEME, Secunderabad-iS. 

One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 
One spare copy 

pVrfl 



The applicant who argued in person submitted 

that the enquiry'was over and a copy of the'report 

af.the enquiry officer was furnished to him .and 

he has also submitted his explanatipri to the show-

cause notice issued to him along with the said 

enquiry report in May, 1992*i11 to-day, the 

final order is not yet passed by the disciplinary 

authority. In the circumstances we are constrained 

to pass the following order: 

The disciplinary authority has to pass the 

final order in the departmental enquiry against the 

applicant for which he was placed under suspension 

in the order dated 12-7-91,by 31st May, 1993 	tiTh 

order of suspension stands revoked with effect from 

the 69eenoon of 31-5-93. in such a case the applicant 

has to report before the concerned authority on 

1-6-93 for the final orders and if he so reports 

he will be entitled to the full pay and al+ther 

benefits with effect from 1-6-93. If the applicant 

reports later to 1-6-93, he will be entitled to the 

same from the date on which he reports. 

The OA is disposed of accordingly with no 

costs. 

(v. Neeladri Rao) 	 (R. Balasubramani' 
Vice-Chairman 	 Member (Admn.) 

0 	
(Dictated in the open court) 

Dated 16th February, 1993. 
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TZOLL BY 	 CONpAmL y 

CHCk 	Y 	 1ÜPRCVEL BY 

IVL T1JELJAL 
LEjci-I ?d HYDEPABA 

THE HOkJ'LE T.V.NEELADRI 	o V.C. 

THE HON' ELEJ 

- A 

	

THE HONt BEE 	.CLJANJDRA flHAR REDDY 
:MEr4BER(3) 

TH6 HON'BLE MR. 

]2TED 16- 2.—=1993 

OFth7à. tJLGMENT 

R.P./C.P/MA 	Na 

in 

I.A.N.• 

T.A.Nn 	 (w.P.No. 

4 
AI ted and Interim directions 
issud, 	 - 	 . 

All1wed 

Disposed of with direstions 

. 	 Dismisea as Withdrawn 
I 

H: 
Dismiftsed 

Dimfssed for default : 
RejeteWOra&ed 	 \ç 

T~' 
5 No order as -to costs. -• 
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